
I N THE CENTRAL ADKNISTRATIVE TRIBUNAL: 

CUITACK BENCH: C UTTACK. 

ORIGINAL APPLICATION NO. 742 OF 1996. 

Cuttck this the 23rd of Decemoer, 1997. 

rHANI ROUT AND ANOTHER• 	 S... 	 ?QPIICTS. 
Ve rsus5  

UNION OF INDIA & OTHERS. 	 .••• 	 RESPONDENTS) 

( FOR ITRUCTIONS ) 

whether it be referred to the reporters Or riot? 

W1et er it be circulaled to all, the Benches of the Central 
ininistratjve Tribunai or not? 

VICE - 



CENTRAL ADM1NISTRATIVE TRtj. 
CUTpK 3ENC}f CUTTAC ç 

ORIGINAL APPLJClTIOV NO, 742 OF 1996 

CUTPJCK Is TI 2 31 DAy OF DECE1R 1997 
CORAM: 	

Th 

 

TI-E HONOURAJE M. 
501'Tfl SOzq, ICE_CHAIRM 

1. 	Mohaj 
Rout, aged abs 62 years S/0, Hari Rout

At-Ta 
 

res 	(Retired Saranga)  
DiS 	, P0. Je flapur, P. Dharmas ala; t,Jajpu  

2 	
Shri Krushna Sethi aged 
S/O.Njdhj 

Sethj (reti 
Po.Jeflapur

red Saranga) 
about 61 ye 

PO,Dharmacaj a, Di$tJ 
- jpur  

	

3y the legal practjtjo 	
rx r s Mr.Niranjan Paa,MV 

..•• Applicants. 

 
ye rs us,  

Unicnof India 
repsented by General Manager South Easte 

 rn Railway At_Garden ih Caic utta. 

Chief Project "bnager,South 
 Eastern Rai1wy Bhubanest,.jar DlStKhurd a 

District Project 
South E& tern Railway,  Bihar 	 At/po Ranchj 

4• Sr,project 
At/p0ra Manager, South  Eastern Railay, 

Ranchi Sjhar, 
5. 	

Chief Personrel 
ek Officer(Cofl At/poch 	 ) 

B hu ae ,a r  DistIcJua 

y legal praCtitje r ;Mr. D. N. ttShra, ditjQ81 Sta1ng 
Ressspor)dents.  

c 
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M. S0ATH SOM,VICE..CI 

In I - - 	 t1. On L 
of the k minis t rative Trib un als P t, 1.985, the bz o appi ic ants, 
who have been permitted to pursue this app1icatioz, jointly 

have prayed for retirerrent pension and gratuity immediately. 

There is als 0 a prayer that the applic i t No.1 s houi.d be 

awarded conensation because of the injry received by him 
in course of his duty. 

2. 	
For the purpose of adjudicating this 

application, it is not necessary to go into the facts of 

the case too muh except to refer to the Counter filed by 

the Respondents,Apcording to the Respoents, applicant no.1 

j oined the Railways as Casual Laboure r(Khajasj ) on 3. 7.1972 

and becnes Skilled Sarang from 24.12.1980. 	attained terrorary 
Status on 1.1,1981 and he Was regu1arjse w.e,f. 1,4.1984, F 
rtired from the service w,e,f, 31.1.1994.i4pp11c 	No.2 joined 
as Casual Kahalasi on 4,8,72,He attajrd ten'porary status on 

1.1.1981 and he was regularised in Gr.D Category of pts on as 

1.4,1988, Ppplict No.2 retired on 30.6.1994, From the above 

racital emitted by the Respondents in their counter_it is 

seen that both the applicants have put in more than ten years 

f pensiona,le service taking 100% of their regular service and 

0% of their service with teirporary Status till their regularjs8j 

such both the applicants are entitled to pension and gratuity, 

not been paid to them, 
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Respondents have stated that the reason why the pension and 

gratuity has not been paid is that the applicants have not 

submitted the pension papers a1ongith details of their family 

nenbers, flodIinatjon,tion for corI1rutatjon of pensjon,photo 

etc. it is submitted by the learned counsel for the applicants 

that even though they have submitted these documents more than 

once, no action has been taken and the docunents must have 

ben mis-placed. In any case, it has been submitted in the c Ounter 

that in the neantinE, after filing of the Original Applicati on, 

the applicants have furnished all the necessary documents. 

Their cases for payment of pension and gratuity have been 

Dressed and sent to the APcounts Section on 27.9.1997. 

onsidering the fact that the two applicants have retired in 
the year 1994, the Accounts Department should have authorjsed 

ayment by now. In Consideration of the above, it is ordered that 
:he pension and gratuity, admissible to these t applicants, shQd 

e p aid to them with in a pe ri od of 30 days from he date of 

receipt of a copy of this order failing which 
interest is allcwed 

it the rate of 12 per cent from the date beyond the period of 30 

ays till the date of actual payment is made. 

There is also another prayer for paynnt of 

oIensatjon to the applicant No.1 for the injury receive5 by 

im in colrse of his dUty.The Tribunalis not the forum to 

on this aspect.The petitioner, may, if so advised, 

lrsue this praye r at the appropriate forum 

With the above orde rs 
and directions, the 
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Original Appbication is disposed Of. Thete would be no 

Order as to costs, 

J rwrJ4p) (sO1tsxn-i SOM) 
VICECM2 %7  

I 
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